Central Administrative Tribuan
Principal Bench, Nsuw Delhi, g;

N
"Ne.1596/95
.Ne.981/95

New Delhi this the 18th Day ef September, 1995.

Hen'bla ohri B,K, dingh, Member(A)

1, 3hri 8,N, Srivastava, o
a/e 1ate 3h, Raj Narain srivastava,
R/e 20/23, Railway Cejeny,
Kishanganj, Delhi,
2. ﬁiss Neeta oSrivastava,
5/s sh. BN, Srivastava,
R/e 20/23, Railway Celeny, ‘ .
Kishanganj, Delhi, Applicants

(threugh Shri S.K, Sawhney, advecate)

versus

.1. Unien eof India threugh

General Manager,
Nerthern Railuway,
Bareda Heuse,
Neuw De1lhi.
2. Divl, Supdtg,Enginesr(Estate),
Nerthern Ra%luay,
D,R,M, Offics,
New Delhi, Respendends,

(threugh Shri K.,K, Patel, advecats)

ORDER (ORAL)
delivered by Hen'ble Shri B.K, >Singh, Member(A)

The applicant Ne.1 is the father ef app’icant

Ne.2 who was appeinted en 2704.1963 and retired frem

service en attaining the age ef superannuatien en
31.12.93. The applicant Ne.2 jeined Nerthern Railuay
as Besking Clerk en 09,10.1990 and she applied fer
sharing permissien vide lstter dated 16.10.1950
(Annexure A -3). The respendents have net taken any

decisien in regard te applicatien at annexure A-3,
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The learneﬁ;counse] fer the respendents states
that they havse L:e.ceivad the representatien frem the
applicant, In the Full Bench Ruling dated 29.5.95
in 0.A.Ne.2684/93 & ether 0.As. it has been held that

ne ene can claim regularisatien of railway quarter as

a matter ef right. The questiens raised in the Fum
Bench were (i) whether alletment ef a railway guarter
can be claimed as a matter ef right? (ii) whether ward
of retired eor retiring railway empleyee whe was living
in railway quarter alengwith the retiring er retired
railway servant with the permissien of the railway
administratien fersgeing heuse rent allewance has a
right te claim regularisatien eof quarter in his name?
and (iii) Whether casua) labeur end substitutes with

or witheut temperary status and whe have net beceme
regular railway empleyees are eligible te be censiderecd
fer sut ef turn alletment en the basis ef the circulars
of the Railway Beard? The answer te al) these questiens
are in negative, The court held that ne enz is entitled
te claim railuway quarter as a matter ef right, Heuever,
in the instant case, the matter fer regularisatien is
pending with the respendents. The learned ceunse' fer
the respendents states that they have net received any
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wigf the judgement ef the Full Bench, The Yearned ceunse!

fer the applicant is directed te take apprepriats . g#cpet
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decisien i&u@ht=iitﬁff. The representatisn may be

representatien frem the applicant

dispesed ef within a peried ef three menths frem the

date ef recsipt of*certified cepy eof this erder, The
m

applicatien is dispesed ef finally but witheut any

erder as te cests,
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